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Siddheshwar Prasad, Shrj
Singh, Shri D, N.

Sinha, Shri Mudrika
Snatak, Shri Nar Deo
Sudarsanam, Shri M.
Supakar, Shri Sradhakar

MR. CHAIRMAN: The result* of
the division is as follows:

Ayes: 54; Noes 103.

The motion was negatived.

MR. CHAIRMAN: I shall now put
clause 2 to the vote of the House,

The question is:

“That clause 2 stand part of the
Bill.”

The motion was adopied.

Clause 2 was added to the Bill.
Clauses 3 to 6 were added to the Bill.

MR. CHAIRMAN: It i now 5
QO’clock and Mr, Joshi may raise his
discussion,

17 hrs,

[Mr. DEPUTY-SPAEKER in the Chair.]

DISCUSSION RE. STRIKE BY
NEWSPAPERS EMPLOYEES

SHRI S. M. BANERJEE (Kanpur):
Before Mr. Joshi starts hig speech, I
request you to ask the hon, Labour
Minister who is here to make a brief
statement about the negotiations, their
failure or utility, so that his speech
may be purposeful,

MR, DEPUTY-SPEAKER: If the
Minister concelned so desires, I would
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Tiwary, Shri D, N.

Tiwary, Shri K. N.

Uikey, Shri M. G,
Venkatasubbaiah, Shri P,
Venkataswamy, Shri G.
Vyas, Shri‘ Ramesh Chandra
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ask him. If he so desires, he will
make it. Let Shri Joshi begin. But
I would like to regulate the time:
within one hour we have to fnish.
We can go for half an hour more as
the maximum. (Interruption) When
it was decided as one hour, we accep-
ted some regulation of time. I will
give him 10 minutes and to the others
five minutes, Let us start.

it QHoQWo Wil (YAT): IUTSAE
HEEA, §F F FIHA WA 4 OF oF
wTAE /1 I8 @ formwt sgfaga &
oWl aga AT AR A AEN aWET §
TR 97 AT A A @EF 6
TT-qaaT HT gEaTe 99 E §, I
HATATE O 92 AT 1 & oy ey W
g WA § fad oF fasie st
G W & | qafe & gea & fad
T gZ9TH g, W & I wrafagt §
g fr 5@ a% €1 /% ggaT™ w7 g¥ EreAr
wifgd | we w1 gEO O A @,
W ZW FFAE FQ & | gHIR IW A
srofis safa st s agf & Wi
& AT § o gt o g % gaTt W
¥ gEaTe AgY QT fEd, gAY
TG §, AG AT TEAT ATEA AT
g o wrofe wify 8, ges o
T TEAT Wfgy | gafad gk aw #
YA AAFL WAL F g are 3w
g st ¥ e fied gy € 1 R

*The following Members also re corded their votes:

AYRES: Shri S. M. Krishna.
NOKS: Shri N. P. Yadab,
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[, THe qHe ¥ w)
AR &1 TF FTEFAl gid & ATd
TRATAINTE, TR AT qg AT
frar g ot g A ag & v aw
afew /T #X, wafe arafa w3,
W ¥ TR O a9 @ & W
g1 qrfegi # grewEy o @ @ 1 e
AT 3W § TFAT TR AT AT g1 AT
¢ o &7 =7 70 0% =1 wleqa s,
gafay oy 0% o sfeqar f@y o
%, wfeq 9 g9 TOFT & a9 a9
I Sy, AT ATE A o a7 srar
YT & TH FT I FATL ATAT §—
ZY AT oF I9 A0 A gea fwar,
78 ¥ A1 AF-ATE 77 | IF T TAA
F a2 Y AT TH F1 BT T4 F 79,
TATHL A W F7 0T TF G AT TA7
T WY WY 3T &1 GAAAT AN 2T I
t—=w & arfex & fr frar v 3w
¥ o ST 2 | gATT AW F-TIHLS
Y werd wE eI A, AHT AT H 3qC
FF WL W A AN Fd E—
*7 gEAfeFwT FT ai=-— "fwq 1
WY FFT AT FL AT ACFTE 1 EWH
72 72 wfaw S gt F12 a7 ™
aTY & A T TR T AELHT TR G
foer oY € | Tl 37 &9 S0 A
Zfez % v@¥ gU AWigE AR AW F
5oeT §, 99 ¥ 92 T[9! A4 A%

7EY &, WX A WFWT TEI ¢ | = qg -

Ty 7@ & A1 R 35 91 w=er §,
% &1F % wiawi F afafafo & &,
ezl & wfafafa @ € s waw &
Wt gfafafg @3 & aar s dgem a4-
gfa & ¥ & 39 9T wWA FT
wa AT T FsT g AT |

o T ALRG, HTH ATH
vt i St dEar A A1 A far AT-
wifeezw ¥ A ¥, ag TAfw daan
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a1 T 39 1 gAfraw A ¥ o
ATl T TG TS BIAT 927 | IW ¥
T FEAT T A AT faew, vHOH
IFIA I8 F1 9 oY A A7 fa@w o
EFAT T4 M & @12 o ag sy F g
AT AT H WY OF qga a7 q@T
Hergl ST F far dar gard s
ax foaqyr Fa-41 3, 97 F ooz oy
feafy ot st s drfi fr m e &
A 18 ¥ AT BT SHCAT TATE 1T
fort #177 & I < g g7 wowww
TE T FFA § AT AW _9 X A
1 favate 351 a1€ 9< & 95 ST

Hew i At wq Fwr g fe
AT EATITE-SAN € 96 § AT9-91 fore-
guF A ATITare aaT & FIC A bt
Ig fZa1 8, ag S84 $6 g3 aw a0
grawar g o ga st s a § 7%
gt o qfewd 2 1 bfa dro Ero T
¥ AN & w19 g9 A 43 FT gREEr

" fawn, g A gw #1 Ag0 e,

wfa fHe o gw 7 awear famr | 7o
TAe WTEo & AT I g A FWwy
forr, &fa o ot 92 € afew & §,
37 AAT F §i2 A A Wy H A
@Y &1 GEAEA F1 Kifaw GATE &
#T SrEAr u§ FT faar, e gary
worgdl ¥ &% a7g ¥ v foan, 5 e
@hr &, F9TH 4, 5 W 6 I F B
famr st aoma 1, 29X 3 % 757
BETL |19 gHHIAT 1 | qAAET §
F AT o @i g AT, 39w & o
T 750 & fr ag RGase0 § @& we=
9 FTHAT TG § | TAL AT A ATAA S
STV g€ g W1 wifesi A g B
THHIAT WAE AT | g Em AT &
FqT BT &, 9% A7 T BT ATGT FAT
&, T fordr s AT oY g A
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4§ gsare faed ama faei & 79 @ ¢,
wfera oo & ar2 ¥ gagma ) aow ¥ oar
@R 7 XA qBAT AEATE |

RITAT WG, Ug AT IGLT &Y
ATER 1 TA AR 97 gAF F1am fwar
AT &8 g WY arad # fw ¥ a2 a2 wifas
AN 37 & fAorgT 1 s § o o1 g9
Zi1vaTwfaaag v sy arg Adi &
ifr T fagy " § A 1 FTHr
HATHT 1T & | AT ar e g—xifeqa
aFAiy, LV AT gfvear @ gwy
fagm <2 - 0o & @1 & 919 FIEY
FATHT Z1AT & AT HATHT §9 & F12
Y gAY AT AIE FIAR HAGH AT §
AT T 1 FAT Advan fawRaT | 7 919
1963, 64, €5 ¥ T 498 1 fEa=n
®IET ZAT §, 39 ¥ WiEd F--rgEa
ATk fogar—— 52 Are &7 LETdT—
30 ar@ 7, fggmTd ZrErg —31
A w99, farz— 19 A 797, sfreaq
UFAHA-—29 M@ &I | AT T &ANT
T AT F1 AAT F AIGT AT g7 A1
feamr da1 @@ grm ! ooiow WTw
ghzar ay s2 A YIX H § 14 AE
I @9 FTAT AT, LBIFNT FT 30
qE G H 15 A FA AT EI,
fergmm argesr #1 31 A BT F @
9 W ®YAT @S FTA1 93, fgeg A
19 I ¥ § § 6 @ T HAT
q3m, gfosqd TARET 4r2v A@ I
# & 12 9@ T AT FA | faAw
I AT § F W A T A,
fomar daam gafmn &, e & gt
AF § A1 AW ATR@A 44 T
#{r o # 9g a9 G W

17.07 hrs.
[MR. SPEAKER in the Chair]

. @ ¥ X AW R AT A€ gor
¢ frar aaire wHaTd v gz @
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g aagd 1 feaer aeee & w8,
g9 # fraay d<efmar sr ot &, o5 &
RYEH WK gEQ 1 AR W
& q A9 g0m 2 aF o g6 &, €7
& qry qar g, & & arg a7 4G §
agr aF T A1 399 F 9T AT g
g——%8 78 & gg gwur JgY I, &
e § 7 gamd 59 F @t & wwAy
TIAIWA ATE &4 | § HTGHT qarAT ATHAT
g fF anif 71 famdr aoend g1 @ &,
7% a9 3fvegs uanig F il &
uF g waT §, 9% fear g

“I am glad to see from the tele-
printer that you MPs are taking
up the matter of the Wage Board
(Journalists and Non-journalists)
very vigorously; In the Indian
Express at Sassoon Docks a pecu-
liar and disgraceful thing took
place yesterday. The ground
floor water supply was cut off.
You can imagine the state of the
lavatory. Mind you the workers
are not allowed to move out of the
ground floor. This should be
enough to incite the workers but
knowing fully the management’s
plan of g lock out and locking for
a chance to level charges against
the workers the press boys wete
not drawn into the trap, Imagine
a worker denied water. But after
all the example of Napoleon's
army who drank horses’ urine is
before us.”

We are not going to yield, he says.

19 F=TAT AEy {6 ga¥ T fae T
¥g =30 | gafay & g g e gardy
FTAT &1 17 FCT AT gW AT
a1y & o gana g7 & X F Fw
g §, a7 gAwa g Aaef @ e I g
wAd #T @ | R
w7T 7% wifaT & ot gwna ¥ AT 5%
ITHr BT wY g wOT 3 oy e
¥ 9TAT & | TF GF A I Arawr
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(=T THo nxo 7]

s day R aw e g sa 0
fauafes wres o2 2w & smara @
AT 27 F 912 | qgt aw LA @
& qto o Wi FY q7% & W7 TAARE
A § 5 grgw dw Q) af | Afem
T qIE WG 3@ $7 7 £275F dY qA
B &Y afew wzrgw sodr | wIT Ay
OF OF & a9 - 1T §74 & foA7 qar7 Y
FAT gy T FAgTD £ F29A 71
FO & | &fs & qrAar wngar g
ZrgFA AT6 TfeaT & gt W gERA F
FT F2W IS ? I37 F FAIAF ASA |
3 gFwT F wfafafg & ox zraz7 ga
HIT A7 AT AgrEd 9T AT OF o
afrafar M g gE v A s
YA & | § qzAr wigan § f& o
Wl A €47 FIN IJNG & WG &1 A
feqrd & fan 7 agr 9 smrsEng w
F1 g FY omat | Ffswa Fan ARrTEg
®1 7E" Aaq97 § 98 WO AR H AQ
o | S3) nge & fag w1 fam & F1er
FEATT | § 37 T 3777 o7 3g7 FLO0
§ | 9= Mferw ot aga & 1 AfwT
3R Far &3 gq § 7 He), $4-9EW
HAY A Tg = Ay I & & (7 AT
g a1 I 97 TS F) I FT IS
&7 7w g A fRT aegdd & fad
T AT T AT ! T GHAT A
# ggrgar &4t ? ¥ arar g & 49
feas¥ Iaa o g1 awet & 1 AfFT 37
N EHW F gaL TE W FHA S |
qg¥ @ Iq ¥ Fg 2 Wigy f& g
T Y 100 BEE FRF F A6y | WAT
3| # feard & aY =9 & foq a=igT
wifewa & fog dare § | WX A A
A &Y 979 & @ I 90T § 3F Wi
# AT wfg 7 e Aagdl & fawe
gy ¢t Aear § ST fvar smw
|19 £ &) gy & qorg W e e
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F wtatfrs wify &1 9977 Fo1 =ifgo
v fF AT 72 ¥ TTRARRT F1 ™
2 E

FAT @ g7 & fF w19 37 A0
Aeafeaqz 27 § 1 71 q7F17 77 AfY
Feawar g frag Afad we sw
# 397 AnA T FOF AT 4R F1 Aw-
afeordz #af 737 fasd ? Afrs dar
fe wadr § w59 & 97 W afewim
Zrr & 4% gt W afias ds e wh
1 aAm faindt mrare gl e E
AFT A9 F D F | w7 AY 37 ¥ A
AzAT arfer | AfEs Arg 77 @ w1EE
LAl

¥ T § a7 A AATA HAT A1 7
qmiAT 9T3AT & | ®T9 & fF gERa ¥
7T A g 7 ousgdd &1 91 AL § AT
FEt A & ag Ifaa & ar 48 7T qe
afe7 anga & 1 f5T m@aTHe #1 a7%
T Hg 7 AT FAR 33O F 7oAy gy
ag AT AEY WAT &1 AT _A £7 AT
T FIH AT TG 7 9 W OT AT A7
TG AT WA= FTATE 7 A7 gn
FIA 1T ARTRATEN F&F £ RIT JATARE
o ard ¥ f&T oy 3@ &1 oo 43 aw
Uz @RE | AT gTNT B AG war ar
& & gar § @r =¥ 2@ Afae &
ag |9 & FI Y &Y AT ) W R
#E T T qEN 1@ A@A |

MR. SPEAKER: This is a one-hour
discussion. I can understand ig it
takes 15 to 20 minutes or half an
hour more, but if it takes two or three
hours, naturally the House will be
thin and Members will also be tired.
Shri Joshi has taken 15 minutes,

SHRI & M. JOSHI: I have taken
only 13 minutes.
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MR. SPEAKER: That does not mat-
ter. I would like hon. Member to be
brief. Even if other Members take 5
minutes each, it wil] take two hours.
1 would pnly appeal that it will be
easier for us to have more discussions
if we limit our time.

SHRI N. DANDEKER (Jarnagar):
Mr. Speaker, Sir, I think, in this mat-
ter it is pecessary to get our focus
right. My hon. friend, Shri S, M.
Joshi. has been continually harping
upon a proposition which, I regret to
say, is incorrect, namely, that the re-
port was unanimous, The wage board
consisted of seven members and it will
be interesting 1o the House to know
thut there werc as may as five who
recorded minutes of disseni; two of
the employees’ representatives, two
of the employers’ representatives and
one, whom I regard as the most im-
portant one, an independent member,
Mr, Brahmayya, whose reputation as
a knowledgeable person in maiters of
this kind is well established and well-
known,

What exactly ig the trouble with
this Wage Board's report? The main
trouble is that it completely threw
overboard two of ils own terms of re-
ference and ignored entirely the Sup-
reme Court decision on the question
of the capacity of the employers to
pav. In the first place, the Board
paid no regard lo one of its terms of
reference, namely, that it should take
into account the circumstances relat-
ing to the newspaper industry in the
different regions of the country; that
is to say, here gbviously can and must
be differential wage structures depen-
ding upon the circumstances prevail-
ing, in the different regions of the
country; but the Wage Board ignored
this, Secondly, the Wage Board was
required to take into account the pre-
valent rates of wages for comparable
employment in those regions. Now, it
35 obvious even to the ordinary lay-
man that comparable employment .to
non-journalist workers of the news-
papers. dailies and weeklies and so on,
are the people in the printing industry
generally. There are, for instance,
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Government presseg all over the coun=
try. What are the terms and condi-
tions and the pay scales in Govern-
ment presses and in other presses?
There are a number gf other associ-
ated and similar industries where
these terms and conditions of compar-
able employment were completely
ignored.

2910

Thirdly, the most serious defect is
that the wage board ignored totally
the question of the employers’ capa-
city to pay. We cannot dismisg the
problem of capacity to pay by merely
saying that it is true some of the
newspapers may not be able to pay
but that they should be able to pay
by tightening, their organisation, An
excellent summary of there objections,
in principle and in fact, to the recom-
mendations of this Wage Board are
contained in a very brief paragraph of
the Minute of Dissen{ by Mr. Brah-
mayya which I would like to read. It
says:

“Even as regards the daily
papers, in view of the present
economic conditions, one should

attach the highest importance to
their capacity to pay. I am an-
xious that our recommendations
should not result in crippling the
finances of the newspaper indust-
ry. Viewed in this light, T am
of the opinion that, gener;lly
speaking, the scales of pay (tak-
ing into consideration also the
span of service and the maximum
pay) are on the high side. I may
cite, as examples, the salaries ana
allowdnces recommended for
clerks and drivers. The emplo-
yees in the newspaper industry
may not expect special considera-
tion, other things remaining the
same. In other words, the wage
level in the general industry
should be the guiding considera-
tion for the fixation of emoluments
in a particular industry subject
to specia] considerations, if any,
on merits.”

The first point that I wish to make,
therefore, is that this whole situation
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[Shri N. Dandeker]

has arisen because the Government
has behaved in an utterly irrespon-
sible manner in accepting, in toto, the
recommendations of the Wage Board
which wholly ignored three basic
principles of formulating wage
structures. 1 would like to illustrate
this by just two or three examples of
the proposed new scales of pay com-
pared with old scales of pay, where
you have the fantastic posilion that
the new pay scale starts at a point
higher than the maximum level of the
old scale of pay. At one time, [ was
in the cement industry and I have had
occasions to argue scales of pay be-
fore wage boards. But never, in my
experience, has it ever beep the prac-
tice to suggest new scales of pay
where the minimum of any proposed
scale exceeded the maximum of the
existing scale, So I would like to
give you one or two examples of what
this Wage Board has recommended.
For example, in the Statesman, the
Mono-operator's preseny scale of pay
ends at Rs. 311 but the new scale be-
gins at a minimum point of Rs. 330;
in the case of Motor Driver in the Free
Press, his cale ends at Rs. 214 at pre-
sent, but the new scale begins at
a point higher than this maximum at
Rs. 245; in the case of Colour Etcher
Learner in the Times of India, tihe
present scale ends at Rs. 233, but the
new scale beging at Rs. 100 higher, i.e.,
at Rs. 330. So, you have this kind of
fantastic wage Board recommenda-
tions, Naturally, the burdenp would
be impossible to bear, and here are
again certain examples of that. I am
reading from the report; I am not
giving my own figures. Certain
figures are given of the profits and of
the capacity to pay—of the profits
made and of the burden of the new
imposition. Amrit Bazar Patrika, one
of vur leading papers, a paper that
has played a tremendous role right
through the whole century, makes a
profit of Rs. 94 lakhs—this is the aver-
age of 1963, 1964 and 1965. Now the
burden imposed is Rs. 11 lakhs, That
is to say, it cannot pay even if all its
profits went to payment of these

case?
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wages and left nothing at all for any
kind of return on capital or reserves
or any improvement of machinery or
reorganisation or anything. I have got
here a large numbr of such instances.
They will be found at page 61 of the
Report and are listed there in consi-
derable detail.

What then is the problem ia that
The problem, 1 suggest, is that
the Government, with utter lack of
responsibility, having sat for four
months on the report of the Wage
Board which itself took 34 years to
produce that report, have merely dit-
toed almost everything that the Wage
Board, by a majority minus these
dissentes, and another majority minus
those dissentes, and yet another majo-
rily minus yet other dissenting per-
sons, has recommended. That kind of
report has been endorsed wholly by
Government with inevitable conse-
quences such as we gee today,

Coming to the recent negotiations
and the strike il is astonishing to see
what actually happened. Ewvep those
newspapers which accepted the nego-
tiations and the agreemenl and which
paid in accordance with this agree-
ment arc nevertheless having the
strike. It is not a question of the
papers who declined to pay 70 per
cent. At present I am not concerned
with them. It is astonishing te me
that those who did pay 70 per cent of
the anticipatory increases under the
Wage Board have also been undergo-
ing strikes. It makes nonsense of
negotiations and all konds of agree-
ments,

It was wel]l known at the time when
the discussions were taking place that
the particular newspaper association
which was dealing with this matter
was not representative in the sense of
undertaking a binding agreement but
was in a position to negotiate as far
as was practicable, Then, Sir, about
the subsequent negotiations, we know
they are going on. I would not like
to tread upon the delicate situation
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that exists today, by narrating the de-
tails of the present negotiations. But
I will say this. I know of no respon-
sible newspaper—and that includes
the Times of India to which Mr. Joshi
referred—that has refused to negotiate
on ® unitwise basis. Each newspaper
is prepared to negotiate and pay
according to its own capacity to pay.
That js preciseiy why negotiations
have to be on a unitwise basis where
you have several caiegories of news-
papers,—categories of dailies. week=-
lies and other periodicals, each spread
over seven classes, The terms and
conditions and the financial position of
these are so tremendously diverse that
it is quite impossible to have what
you might call one organisation for
collective negotiation, with all the
newspapers held responsible for any
decision taken by such a negotiating
body.

In any event, I wonder why this
strike has beep continuing in spite of
the payment of 70 per cent by some
newspapers, and in spite of the will-
ingness of all newspapers to negotiate
on a unit-wise basis,

Now, Sir—and this will be my last
point,—I do not suggest that it is so,
but I have an awful fecling that there
is here some connection to black-out
of news., What news is being block-
ed that is of the utmost gravity and
importance today? I am wondering
what is happening between Russia and
Czechoslovakia. ... (Interruptions)
We have no news about it. 1 am
perhaps asking a rhetorical question,
because I cannot understand what in
human reason justifies the continuance
of the strike whep people are prepar-
ed to negotiate, when employers ure
prepared to negotiate on a unit-wise
basis, and some are prepared to nego-
tiate even while the strike is on while
others say ‘We will negotiate if they
wil] call off the strike’. Frankly, I
see no reason at all why the strike
should continue. I am almost com-
pelled to suggest to the Minister to
give it statutory effect to the Wage
Board recommendations, Let the peo-
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ple go to court and have it thrashed
out there, Or let him refer the mat-
ter to adjudication. But for heaven’s
sake, let not this strike, which then
becomes illegal, continue.
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SHRI SHANTILAL SHAH (Bom-
bay North West): I speak before the
House with some experience of the
newspaper business. I have been the
Managing Trustee for the past 20
years of a public charitable trust viz.,,
the Saurashtra Trust which tcday runs
4 daily newspapers, in Bombay, Surat,
Rajkot and Bhuj, It runs a bi-weekly,
a weekly for women and does many
other things.

Some years ago we had a labour
dispute in our institution. It was re=-
ferred to adjudication. At that time.
this non-journalists’ wage board and
journalists wage board were pending.
Instead of fighting, I now find much
to my regret, I agreed that the Work-
ing Journalists’ Wage Board and the
Non-Journalists Wage Board awards
‘would be implemented by us. I had
never exptcted to get this wayward
and absurd award and since we had
agred we have implemented the
awards, Therefore, Jet jt not be said
that I do not know. I am speaking
with practical experience, not just
theoretically, I have practical expe-
rience of having implemented the
award ([nterruption). Please listen.
1 am going {o tell the consequences.

The non-Journalists’ Wage Board

mentions at page 24:

“The Saurashtra Trust newspa-
pers have for the years 1863-4-5
made an average loss of Rs.
42.000".

It is a public charitable trust. We
cannot borrow. Nobody will lend.
We have no new share capital to raise.
For three years we have lost Rs.
42,000 per year. Then this report
says: that as a result of this award,
our annual recurring burden will in-
crease by Rs, 178,000, that is to say

“ the loss which was Rs. 42,000 will now

be a loss of Rs. 2,20,000 per year,
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[Shri Shantilal Shah]

How are these newspapers to run?
It is all very well for Shri Joshi to
-say what he has said. He had the ex-
periencee. We had a Marathi daily
newspaper and we had a dispute.
Shri Joshi would not agree to the
-compromise I had suggested, He him-

self started a newspaper. Let him
remember the Lokmitra. It started
with my staff of Lokmanya. He could

not run it even for a few months, We
ran it for a few years. He could not
run it for as many months.

SHRI MADHU LIMAYE (Mongyr):
Advertisements.

SHRI SHANTILAL SHAH: It is a
question of management of business,

This Wage Board Award has neg-
lected a fundamental point mentioned
in the terms of reference,

SHRI S. M. BANERJEE: The strike
is against the big newspapers.

SHR1 SHANTILAL SHAH: 1t is
very easy to say that. I am going to
tell you the consequence. As soon as
this is over, we are the victims, I do
not want their sympathy and I do not
want their interference (Interrup-
tions).

SHRI S. M. BANERJEE: Why does
he say this? We know his character
very well.

SHRI SHANTILAL SHAH: While
making the recommendations, the
Wage Board did not take into consi-
-deration the prevalent rates of wages
for comparable employments. What
are the comparable employments?
Most of the newspapers have got in
-addition to the newspaper non-jour-
nalists, employees in what is called the
job department. Now, can you have
.one wage for a hand cqompositor in the
newspaper and a different wage for a
hand compositor in the job depart-
ment? Can there be a different wage
for a mono operator in the job depart-
ment and for a monooperator in the
newspaper department? It is impossi-
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ble. Therefore, the non-journallists
in the small newspapers and the non-
journalists in the job department have
to be paid the same wages, The re-
sult has been this. I have got today
from our Bombay office information
that our wage bill has been increas-
ed by Rs. 3,30,000 and not by Rs.
1,74,000 only. Our losg for the year
ending March 31, 1968, which 15 not
the whole year's loss, is Rs. 2,65,000 in
Bombay. ‘There is similar loss in
other places, We have already paid
retrospectively Rs. 2,18,000, and from
1st July, the additiona] annua] incre-
ments will amount to Rs, 66,000. How
am 1 going to meet all these losses?
When you give a higher wage to ope-
rators in the Times of Indic, what
reply am I to give to my vther opera-
tors? Both are doing the same work.

It is very good to say that you are
against the big newspaper. The next
attack is going to be against us. This
Wage Board has not laid down for
how many hours of work these wages
are to be paid. In some establish-
ments the hours of work are eight, in
some they are seven. Are the workers
doing seven hours work and eight
hours work to be paid same wages?

- Even the Labour Ministry does not

give a reply. (Imterruption)

You have only a one-sided view, I
know where the shoe pinches and
how, and I am stating facts.

In Bombay, till recently there was
Mr. Saleem Merchant's Award in
operation. Under that award, compo-
sitors were divided into three classes.
The mono-operators and the Iino- *
operators have always been paid tradi-
tionally according to their output. If
he composes so much, he is paid so
much. This Wage Board has wiped
out ll incentives. A good and a bad
compositor are now paid the same
wages, A man who does good work
without mistakes is paid the same
wages a5 a man who does bad work
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increase efficiency, how is the efficient
man to be rewarded?

SHRI JYOTIRMOY BASU (Dia-
mond Harbour): I do not know why
the Government did not include him
in the Wage Board.

SHRI SHANTILAL SHAH: If Gov-
ernment had done it, the result woula
have been much better. These gen-
tlemen do not know how newspapers
are run.

In Bombay cily, as against a dozen
presses, which print newspapers, there
are a hundred presses which only au
job work, For example, we print the
Marathi and Gujarati edition of the
American Reporter, ie., American
Sandesh, American Vartahar. We also
publish Mr. Piloo Mody’'s March of the
Nation and lest our communist friends
gel angry, 1 may say, we also print
Soviet literature,

SHRI S. M. BANERJEE: S5till you
are making a loss? You should wind
up your show.

SHRI SHANTILAL SHAH: I'he
position is this. If anybody invites
tenders, against these hundred presses
where the wages are stil] the old tra-
ditional wages, how am I {0 compete
and run my business when I have to
pay more than double those wages?
As soon as thig session is over, it is
going to be my first business to see
whether we can run newspapers or
close them down. I have got calcula-
tions made. Under this Award, the
gratuity which we have to pay comes
to Rs. 7,00,000.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
Which is your class? '

SHRI SHANTILAL SHAH: Class V.
It is much worse for Class VI. The
Government can say that this requires
re-negotiation, but the present Award
cannot be enforced, Those like me
who have implemented it are very
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sorry that we did so and I find it so
to my regret. I have shown by figureg
that it is unworkable, not only in my
press. No press will be able to do 1.

SHRI S. M. BANERJEE: Sir, you
should say that personal cases should
not be pleaded on the floor of the
House., He is pleading his own case.
That is not allowed.
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SHRI K. R. GANESH (Andaman
and Nicobar Islands): Mr. Deputy-
Speaker, Sir, I rise to support the de-
mands of the non-journalists employe-
es of the newspaper industiry and con-
demn the admant and intransigent at-
titude of the employers who have re-
fused to implement the recommendu-
tions of the Wage Board. In spite of
all the arguments that have been ad-
vanced by some hon. Members about
the capacity of the industry to pay or
not to pay, I wish to bring to the
notice of the House that there are
three or four basic issues involved in
this dispute. The first question is that
a High-powered Wage Board was ap-
pointed by the Government of India
which went into this question in de-
tail. Some hon. Members are putting
before this House that this question
should be re.examined. Sir, it has
been the experience of the workers
and the employees in this country
that when a Wage Board or an adju-
dication machinry is constituted, it
takes about two or three years to
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decide the issue, and then the emp-
loyers, normally and ordinarily, ap-
Ppea] against the decision even if it is
the unanimoug decision of the Wage
Board or the adjudication machinery.
Then the whole question gets compli-
cated and a strike takes place. This
is the basic problem that the Govera-
ment has to tackle because we have
built up machinery for setllement
of disputes, We have the‘Wage Boa-
rds, the adjudication machinery and
various cther machinery, and this is
a very progressive thing that this
Government has «done. Now, what
has been the experience? Even the
unanimoug recommendations of the
Wage Board and the adjudication
machinery are not being implement-
cd by the employers and the employ-
ers always take recourse to either not
implementing the decisions or going
to the Supreme Court,

The second basic issue invelved in
this question is thal on April 23, 1968
the Indian and Eastern Newspaper
Society and the All-India Newspaper
Employees Faderation entered into
an agreement. The employers have
gone back on that agreement and they
say that the agreement is not inanda-
tory but only recommendatory, 1
think, Sir, the crux of the dispute
lies in this particular question: that
an agreement was reached and that
agreement laid down that 70 per
cent of the difference in wages which
the employees were getting and
which has been recommended by the
Wage Board will be paid, and it has
been laid down as to when and how
it will be paid. It wag an interim
agreement. The employers are now
interpreting this by saying that it is
not mandatory, but only reccinmen=
datory, This bagic fact has brought
about the present strike.

The third basic issue involved is
the capacity of the industry to pay.
Here some hon. members have trotted
out arguments which mean that most
of the papers will go bankrupt if
this s implemented. But the basic
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fact remains that the principa] orga-
nisation of the employers agreed to
pay 70 per cent of the difference. 30
per cent Wwas to be negotiated
later on.

SHRI LOBO PRABHU (Udipi): It
is not only the capacity of the papers
to pay but the capacily of the reade-
rs to pay.

MR DEPUTY-SPEAKER: If I pe-
rmit clarifications to be sought when
a member.is speaking, there will be
no end to it.

SHRI K. R. GANESH: The bigger
employers are alse taking the plea
of the smaller newspapers. It is quite
possible that in a wage board gward
of this pnature covering a very wide
area, some newspapers may not he
able to pay. But the employees, orga-
nisation has openly said that they
are prepared to sec that the smaller
newspapers are exempted from tnis.
The question now is of the monopoly
press. This monopoly press, which is
controlled by finance capital and
which has got linked up with industry
and which is controlling the major
part of the thinking process of *he in-
telligensia and the literate people of
this eountry has not supported and
spared this Government, Time and
again it has bcen the biggest wrecker
of national policies whether it iz
public sector non-alignment or con=
trols. Therefore appeal to Govrnment
to bring for ward legislation to imple-
ment the recommendations of the
wage board.

SHRI KIRUTTINAN
Sir, on behalf
rise to support.

(Sivaganja):
of the DMK, I
the demands of the
non-journalists who are on strike.
Newspaper industry is the most im-
portant industry in the world. It is
the instrument through which one
can see the functiong of the whale
world. Newspaper is the screen thr-
ough which we can see the true pict-
ure of a country or a nation or a re-

gion.
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For the past one week, our coun-
try is in the dark. Most of the new-
Spapers are unable to come out due
to this strike. Most of the newspapers

are owned by the capitalist and big
business pecple and so, the Govern-

ment is not in a position to enforce -

these business people to come to a
decision.

SHRI P, VENKATASUBBAIAHX
(Nandyal): What about Dinathanti?
It is a chain newspaper. The

DMK Speaker of Madras is connected
with it.

SHRI KIRUTTINAN: Sir, due 1o
the dispute among the employers and
the employees, to fix the wage level
4 Wapge Board was constituted, That
wage board hag submitted its report.
Whatever may be the recommenda-
tions, they were unanimous. Now
the awners of the newspapers and the
representatives of the newspaper.
owners say that the proposals of the
Wage Board are unrealistic.

Shri Ganguli, the President of
the Indian and Eastern Newspapers
Society, had pointed out that the
Wage Board proposals were “‘unrea-
listic, perverse and incapable of im-
plementation”. What has this Gov-
ernment done so far? What is the usc
of constituting a wage board? Now-a-
days the wage board has become a
convenient tool through which  the
problem can be easily posliponed by a
certain number of years. This is the
usual tacties of this Government.

This Government is also an employ-
ver. Even this Government itself
wag hesitating to implement the wage
board’s recommendations regarding
its own employees. Then, how can
tnls Government force the private pe-
ople to implement the recommenaas-
tiong of the wage Iganrd?

The Ministry of Labour has co-
nstituted wage boards for not less
than 17 industries, but no machinery
has been provided to enforce the Im-
plementation of the wage board's re-
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commendations.  Legislation should
be passed to give effect to the recom-
mendations of the wage boards.
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As far -as thig case is concerned.
Shri Ganguli said that the Labour
Ministry by making “the initial mis-
take” of accepting the Wage Boards
recommendations has landed the ne-
wspaper industry in a crisis, The
employers are incapable of saying
uke this. But our Labour Minister
says in his gtatement:—

“As explained by me in this
House on earlier cccasions, the
recommendations of the Non-
Journalists Wage Board are not
enforceable statutorily and imple-
mentation has to be secured
through persuasion and advice.”

1 do not know how far their advice
and persuasion are going to succeed
in this problem.

So I dare extend my condemna~
tion over this Government. Condem-
nation of an institution cannot be
misconstrued as denunciation of an
individual. Even now the Government
can take much initiative and force
the employers to accept the Wage
Board's recommendations without
fail. If it is not done, I request the
Government and ask the hon. Minis-
ter whether he would be ready to
stop giving advertisements and new-
spaper quotag to those papers who
do not implement the Wage Board's
recommendations.

SHRI ANANTRAO PATIL (Ahmed-
nagar) : Sir It is very unfortunate that
the newspaper employees, both journa-
lists and non-journalists, are compelled
to go on strike not once but twice
within three months. The prominent
newspapers of the metropolitan city
are not coming out for the last seven
days and the journalists and non-
journalists' have to roam about with-
out work. The Labour Minister has
made two statements on the floor of the
House but these two statements have
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not satisfied anybody, neither the
Members of this House nor the mem-
bers of the press. °

Sir, today the day dawned without
newspapers and people like me were
very restless without newspapers. I
was reminded of the words of Mr.
Jefferson, the late President of
America, when he said, “I will prefer
a press without a3 governmeni”. This.
Cabinet prefers a government without
a press. .

The position is wvery unfortunate.
The deadlock is still there and the
Minister says that he is trying to re-
solve the deadlock by bringing both
the parties together. ' But both these
parties are accusing each other and
putting blame on each other. I would
like to know from the Government
what are the concrete steps taken by
them to bring the parties together and
to have a solution of this prcblem.
Who is responsible for this deadlock?
Is it the employees or the employers
or the Government? I say both the
Government and the empleyers are
responsible for this deadlock.

I heard both Shri Dandekar and Shri
Shantilal Shah with patience. I do
not want to do that jugglery of facts
and figures which Shri Dandexar has
done. I also belong to a newspaper.
Shri Shantilal Shah said that his paper
is in class 5 and so he i not much
affected. My newspaper, as you know,
is a small newspaper, a medium-
sized newspaper, and it is also run by
public charitable trusts with which the
present Minister of Information and
Broadcasting was associated and we
are running this newspaper, in the last
10 years, in loss. Still, when there
was an agreement on 23rd April, we
immediately started the implementa-
tion of the wage board's recommen-
dations for non-journalists workers.
Some people will ask: How could we
do this? It was beyond our capacity.
The small newspapers and the
medium-sized newspapers have not
the capacity to pay wages which have

JULY 30, 1968 Newspapers Employees

2928
(Dis.)

been recommendeq by the wage
board. But still to run a newspaper,
in this newspaper industry, if we do
not treat both the conmstituents, jour-
nalists and non-journalists equally, if
we do not have the wages as per the
recommendations of the wage board,
according to their work, it is very
difficult to pull on.

What happened after the recom-
mendations of the wage board? As
the wage board recommendations for
journalists were statutorily binding,
immediately, all the newspapers im-
plemented them. But for non-jour-
nalists, we were waiting for the Gov-
ernment to give us a signal. These
iwo important constituents were try-
ing to pull not together but in differ-
ent directions. That had a very bad
effect on the newspaper industry.
The big newspapers under class 1, 2
and 3 said that they were not in a
position ip pay. I would like to draw
the attention of the Labour Minister
to the warning given by the Press
Commission 15 years ago about this
industry. These big newspapers are
not making money but they are mint-
ing money. Instead of utilising 40
per cent of space for advertisements
as recommended by the Press Com-
mission, they are utilising 60 per cent
to 70 per cent space. Take, for inst-
ance, the Times of India, the Indian
Express, the Lok Satta or-any other
newspaper. 70 per cent gpace is con-
sumed by advertisements, What are
the charges? Their rates of adver-
tisement are higher for Government

advertisements as well as for com-
mercial advertisements.
Then, Shri Dandekar and Shri

Shantilal Shah quoted the figures of
proiits. Shri S, M. Joshi also quoted
the figures of profits and out of them,
they say, they are not in a position
to pay. -We, the small newspapers
which run in loss, are able to pay.
We prefer to pay because we think
that in this country, during the next
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25 years, the future is for the langu-
age paperg and the district papers.
The Government should come forward
to help those newspapers.

About the ownership and the con-
trol of the newspapers, the Press
Commission had recommended the
diffusion of ownership and that the
chains and groupsg should not be en-
couraged. But this Government did
nothing during the last 20 years, right
from Mr. Diwakar to Mr. K. K. Shah.
All the Ministers did not pay atten-
tion to the newspaper industry. Why?
If I may say so, they are afraid of
the big magnates, the big guns, the
owners of the press, because they
want the press to toe the line. ' As
the independent and patriotic news-
papers are not toeing the line of Gov-
ernmént, the Government is not pre-
pared to touch the big newspapers.
This is not good for the sake of the
country and for the freedom of the
press. I would request the working
journalists federation and the em-
ployees union not to come ‘n the way
of small newspapers, not to urge upon
them to implement hundred per cent
the recommendations, They can
urge upon the big papers, classes 1, 2
and 3, but not the small newspapers.
1 will make a request to the Govern-
ment: if you have no other source to

make them pay, then stop their ad-
vertisements, cut their newsprint
quota. (Interruptions),

18 hrs.

SHRI H. N. MUKERJEE (Calcutta
Morth East): I am glad that for a
change we have heard two fine speech-
es from the Congress benches, and
the Chair having been constrained to
ration our time in a rather miserly
fashion, I would not waste the little
allocation which I have got by ex-
patiating on my admiration for this
wonderful brain-wave with which
Mr. Dandeker mysteriously capped his
devil's advocacy on behalf of press
barons, and I would not waste my
sympathy for the tale of woe which
was conveyed to us by our friend,
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Mr. Shantilal Shah, speaking on pe-
half of those who run the organisa-
tions. But, I think, as far as this
House is concerned, we have fo take
note of the serious nature of what is
happening in the couniry today,
namely, that the country is without
its newspapers for several days in
succession. If you have any idea in
regard to safeguarding the image of
this country as democracy, then sure-
ly something has got to be done
about it. In regard to what we ought
to do, the thing should be as clear as
day-light.

292+

Thig is an example which we are
witnessing of the blatant us2 of the
power of big money to brow-beat the
workers in the newspaper industry.
If 1 just recall a few dates—this case
has been hanging fire so long only on
account of this ugly attitude of those
whom Mr. Dandeker befriends—thc
Wage Boards were set up in Novem-
ber, 1963 and February, 1964—nearly
five years ago. The employers, the
defenders here, adopted dilatory tac-
tics and went back on earlier com-
mitments. The final recommenda-
tion of the Wage Board came out in
September, 1967. That is lo say, the
workers were waiting all the while.
The Government, always ready to
help money-bagg in distress made
some pro-employer modifications in
November, 1867. But Mr. Dandeker’s
friends were not to be satisfied so
easily. They went to the Supreme
Court, It is a curse for this country
that talent can be purchased, that
talent can be exploited, oy people
who have got money at their disposal,
that cases can be argued in the Sup-
reme Court with a view to depriving
the common worker of a little addi-
tional increase in his emoluments.
But that is the state of things which
we have in this country. The result
was that we had a token strike on
the 24th January. Then there was an
attempt at  setlement—tripartite
meetings—in February. The talks
broke down in March, 1968, and there
wag notice of an Indefinite strike on
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the 31st March., Then what happen-
ed? On the 23rd April, 1968, there
was some idea of a settlement matur-
ing. The 1.E.N.S. agreed with the
Federation of the newspaper industry
to pay 70 per cent of the diference
between the existing and the recom-
mended wage, and the idea was that
a negotiated settlement would be con-
cluded in a month. That was some-
think like a silver lining in the cloud,
but the employers went back on the
agreement. They said, it was not
binding, and the talkg broke down.
So, what ig all this? I know it for a
facl, and the Minister knows vcry
well, that in Caleutta wecently...

MR. DEPUTY-SPEAKER: The hun,
Aember may try to conclude.

SHRI H. N, MUKERJEE: 1 would
conelude in a couple of minutes. Mr.
Dandeker had 15 minutes...

MR. DEPUTY-SPEAKER. No; that
is not correct.

SHRI H. N. MUKERJEE: [ am con-
cluding in a couple of minutes.

The Minister knows very well that
in Caleutta in the case of the poor
winema workers, the minimam wag?
had been fixed seven years ag4C, but
the cmployers never accepted il: they
went to court, they kept everything
hanging fire, and then by securing the
employees” defeat in small chunks,
they have won a pyrrhic, very tem-
porary victory.

What do we want to do about it?
Shri Dandeker has praised the Amritc
Bazur Patrika, Lucki'y, the Amrila
Bazar Patrika is coming out and the
Jugantar is also coming out. But arc
we going to allow these money bags,
these press barons, these Tatas, Birlas
Dalmai-Jains, Martin-Burns and
Goenkas who go against the basic
national policies of this country, to
exploit their position as newspaper
proprietors in order to carry on their
nefarious design? Asre we going to
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allow them to get away with it?
Could not the Minister say that he
is going to have g settlement that
he is not going to let these workers
wait for ever and ever, that he is
Boing to come forward with some
sort of legislation so that the Wage
Board awards can be enforced, so
that the wage board award in the
case of ' non-journalist employees
should be enforceable? That 1Is
something which he ought to co. In
the meantime, if some kind of settic-
ment can be arrived at by repeating
the idea of 70 per cent payment of
the difference between the present
wage and the recommended wage and
discussions in regard tp the remain-
der, I hope something can be done.
That is what I expect the Minister to
do, That is what the country would
expect the Minister to do. The vile
doings of these barons cannot be tol-
erated for any fourther length of
time. If we are going to tinker
with wage board decisions, what is
going to happen? You are going to
have the Engineering Wage Board
decisions in the picture. Are you go-
ing to have countrywide manifesta-
tions of workers’ discontent? That
is the writing on the wal'. So you
must see that you tuke steps which
are indicated at the present moment.

SHR1 D. C. SHARMA (Gurdaspur):
1 think today is the testing time for
Indian democracy and anyone who
lets down Indian democracy today in
terms of the workers will] be doing
immense harm to this country not
only tomorrow but also the day after
tomorrow.

It is not a case of a few workers
who are termed as non-journalist
workers, It is not a case of a few
persons who are employed in those
presses. It is a case of the funda-
mental right of Indian citizen to
have a living wage and to have a
wage which has been granted to them
by a wage board appointed by the
Government of India. Can the Gov-

-erument of India go back upon the

recommendations of tha Wage Board?
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One member made a fun of the
minority report and of the many re-
ports that were to be found in the
wage board report. He referred to
one Brahmayya. Brahmayya may be
living in the top world, but we are
not living in the top world,. We are
living in a world where people have
to eat, to live, to educate their child-
ren and to have g living wage and a
subsistence wage,

living in the land of Brahma. But
we are living in this country.
Therefore. 1 woulg submit that

taking everything into consideration.
the majorite report of the wage
board must be given legal sanction
here and now and there should be no
going back upon it

My hon. [riend, Shri Hathi, is a
very fine person. I have great regard
for him. I respect him. I think he
is one of those noble persons who are
casily carried away by iEnoble per=

sons: I would submit very respect-
fully that he should not yield to
the blandishments of press barons.

He should not be brow-beaten by
those persons who are calleq money-
bags. He should not yie'd to those
persons who are thought to be in
charge of these big ncwspapers.

What are thesc big newspapers do=
ing for us? What are they doing for
ouy country? They are only making
profit. It is o kind of industry.

AMr. B. G. Horniman looked upon
the press as a mission. but now Birlas
and Tatas look upon it as a money-
making machine,

1 hope Mr. Hathi will net yield to
these persons and will give the non-
journalist workers some kind of hap-
piness. I hope he will tell them that
he is with them and not with those
persons. Let him not waver, let him
not try to please both the sides, Ilet
him come out openly, frankly and un-
reservedly on the side of the workers.
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SHRI P. RAMAMURTI (Madurai):
We are now dealing nog with the case
of the small newspapers. I am ab-
solutely certain that the Federation is
prepared to understand these peculiar
difficulties that the small newspapers
have and make enough concessions to
them. Therefore, we are not concerned
with all those questions.

2934

It is true thai the Wage Boad's re-
commendation has not been unani-
mous, We are now concerned with the
rcommendation of the majority. For
my friend Mr. Dandeker, Mr. Brah-
maiah is an independent person who
Brahmaiah is an independent person
is well known for his independence, I
do not know how many people in this
House have ever heard of the name of
Mr. Brahmaiah. He is certainly well
known in the business world with
whom he has been very intimately
connected for many years as an audi-
tor. I know that gentleman. For
Mr. Dandeker and the class he repre-
scnts, Mr. Brahmaiah may be the per-
sonification of independence, but as
far as the people of this country are
concerned, their class does not repre-
sent the people of this couniry. That
is all T would say, I would not say
anything more.

He also forgets that there was an-
other independent member on that
Wage Board, Mr. Siddheshwar Prasad,
who is now Deputy Minister, He was
‘not the employers’ rpresentative ner
the employees’ representative. But he
would not quote him, he would quote
only Mr. Brahmaiah. I do not want to
go further into that.

He pointed out how the employers
have been nothing but sweet reason-
ableness, but may I ask him a simple
question? Why is it that the em-
ployers who are supposed to be the
embodiment of sweet reasonableness
did not lift their little finger from
the month of November when the
Government accepted the Wage Board
Report with certain modifications in
favour of the emplovers, who imple-
mented even partially, one-fourth,
one-eighth or one-tenth? It required a
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strike and the threat of a strike for
them to come forward to negotiate, I
charge these people not only with dis-
honesty and perfidy, because when
they came out for negotiation after
the April strike they did not say they
were not the representatives of the
newspaper industry, but having en-
tered into negotiation and agreeq to
implement 70 per cent as an interim
measure, they issue a statement that
‘their agreement is only recommenda-
tory. Is it any wonder that the em-
ployees think that the employers are
nothing but a set of perfidious people
for whom nothing but the sordid in-
terest of their proflt matters.

This morning, thesc people circulat-
ed a note to all members of Parlia-
ment, and ] will read some gems from
it. It says:

“The Supreme Court has held
that unreasonable inroads into the
profits of the industry might drive
capital away from fruitfu]l em-
ployment and even affect prejudi-
cially the formation of capital it-
self. Therefore, it is the conten-
tion of the newspapers that all
available surplus cannot be utiliz-
ed to pay increased wages."”

Who is to decide that? Mr. Brahmaiah
must decide that. Nobody else can de-
cide that. 1 cannot wunderstand it.
Fiere is the majority report which
says that these people can afford to
pay this, that it is not an unreasonable
inroad into their profit, but they say
i+ is. Why? Because Mr. Brahmaiah
has said that, “Brahmayya is our
suthority, he is our Brahma". That is
the type of their argument. it is noth-
ing but perfidy on their part. Now
they say: We are prepared to nego-
tiate, unit by unit. Why did not they
take that position inh April when they
came up for negotiation? The Bom-
bay textile millowners say: we are
not prepared to discuss the question
of wages with the uniop that repre-
sents the entire textile workers of
Bombay, but we shal] enter infio ne-
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votiations unit by unit. Were they to
ray so, will any trade union accept it?
Having failed in their attempt to cow
down the employees, they find today
thut they could not come before the
common people of the country to
justify their position and so they say:
we are prepared to discuss unit-wise,
Mn; it could not be done. It is an at-
tompt to tear dowp into pieces the
trade ynion movement and to see ‘hat
the bargaining power of the emplo-
yees is completely decimated. That is
a manouvre of the employers and
therefore this cannot be done.

The hon. Minister is saying: we can-
not bring an Ordinance because Par-
lhament is sitting. I am absolutely
certain that if the hon. Minister were
to bring in any motion giving statu-
tory recognition to this matter, I am
sure that this House will pasg il with-
in a matter of two minutes; it will not
talre more than that. ...

SHRI N. DANDEKER: No.

SERI P. RAMAMURTI: The Swat-
anry Party may oppose but an over-
whelming majority of the Members of
this Parliament will pass legislation
giving statutory recognition to the re-
commendations of this board. We shall
sit overtime if necessary. May I re-
fer ¢, the simple proposition put for-
ward by my friend Mr. Joshi, When
the employers are so very recaleitrant
wky should he be so solicitous to the
press barons and give them advertise-
mont, after advertisement. Stop these
aivertisements and say; unless you
are prepared to negotiate on a col-
lective basis with the employees, we
shall not be giving any more adver-
tisements. The Government has got
many other ways of bringing pressure
on them so that they can be made to
see reason.

st B wx ™ (TRE)
IS WERT, qGT A AT FE E
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SHRI SURENDRANATH DWIVEDY
{Kendrapara): Mr. Deputy-Speaker,
Sir, I do not think I can go into the
lLittery of the whole case within the
Jimit of five minutes that you have
put, The whole question is this. Il is
nur experience that to avoid those
difficclties  the Government appoint
Waoge Boards, and since there is no
statutory obligation, the employers
Gu not implement the Wage Board's
vocommendations. It is the moral res-
ponsikility of this Government to gee
to it that the recomendations of the
Wane Board are implement. ln this
casc, T would not urge this if the
‘Government themselves have not ac-
capted the recommendations ¢f the
non-Journalists Wage Board.

AX HON. MEMBER: Modified.

SHRI SURENDRANATH DWIVEDY:
‘They have modifieq both the awards,
it yet they have accepted it. And
they have also faileg in their attempt;
whatever attempt Mr. Hathi might
have made, he has failed miserably
ty convince and reason with the em-
pluvers that they should honour these
recommendations. They have even
tnne back on that little settlement
{licte  was some months back, It is
very good for Mr. Dandeker to come
at this late stage to plead their case
and to ask for a unit-to-unit negotia-
ticn. But I want to ask him one
thing: when the Society sat with the
Minister and wity the employees to
discuss this question and agreed to
pay 70 per cent difference in wages,
they did not raise this question at that
time., 'They did not say that “we
cannot sit with you for collective bar-
gaining.” Now, it is too late in the
day to come and argue in Lhat fashion
ard to say so. The whole guestios is,
they know it for certain that since
there is ngo statutory obligation they
can do as they like. As I understand,
there is no difficulty whatsoever—
vrnatever one might say—that so far as
the big newspapers are concerned,
they are not in a position to pay ac-
cording to the recommendations of the
Wage Board. Let them come for-
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wsrd  with a statement that they do
ot inake profits and it is not possible
for them to dg this. I can understand
the scare created by Mr. Shantilal
Shah—
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AN HON. MEMBER: Not Mr.
K. K. Shah!

SHRI SURENDRANATH DWIVEDY:

Mr. K. K. Shah is also connected with
“0;e  newspapers. But the whole
question is, T would not support the
1:00 journalists if they had also in-
cluded the small newspapers. They
iinve not done so. They have com-
pletely excluded them and they say,
wwe realise  their difficulty. [ under-
stand from Mr. Ramamurti that the
editor of the Hindu, Mr. Kasturi, who
travelled with him today, says that
he is prepared to honour all these
1ccommendations, but what is stand-
1o in the way is the society.

SnRI P. RAMAMURTI: He has al-
ready given a statement in writing to
the Labour Commissioner of Madras
where he has offereq to implement it
w frll. Now he is going back.

SHRI SURENDRANATH DWIVEDY:
Mr, Dandeker has not disputed the
firvres quoted by Mr. Joshi. He did
not  say that the implementation of
the wage board recommendations is
beyond the capacity of these news-
papuis. In spite of implementing the
recommendations, they would still
make immensc profits. I do not know
what Mr. Hathi is going to say, but he
is as much responsible for the present
slate of affairs as anybody else. They
zhoulg have settleg it then and there
when they said that whatever agree-
ment was arrived it. it- was not man-
datery  but only recommendatory.
They should have ta"en some steps
thew iteelf. They have delayed it long
e¢ough. T would have preferred pro-
mulgation of an ordinance when
Parliament was not ‘n session to see
that the recommendations are imple-
mented, Tt is not difficult even now.
I arn sure Parliament will support the
Geovernment if they bring forward a
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legislation to see that the recommenda-
tions are implemented. I would mnot
have supported the demands of the
workers if I was not convinced. But
I am convinced about it after going
through the figures. All the figures
quoted by Mr. Dandeker are all hers
given by the society. When my friend
asked Mr. Dandeker, “What is the
comparable wage in a job press and
newspaper press?”, he did not reply
to it. He only said, I do not yield,
besause it is not given here. So, I
once again request the Guvernment
not to delay it further, but bring for-
ward legislation to implement the re-
commendations of the wage board.

SHRI P. VENKATASUBBAIAII
(Nandyal): Sir, the entire couniry is
blacked out today. The important
newspapers are nol coming. The
chain of newspapers that have come
io stay in our country have not only
inereased their riches cnormously but
they have also inecrcased their influ-
ence. They have got a stranglehold
over public opinion in this country,
This is a matler that should concern
cvery cilizen who believes in demo-
cracy and free thinking. It is incum-
bent on the employers to implement
the recommendations of the wage
board. But they have gone back giving
certain excuses which are not convine
cing {0 the MPs or to the general pub-
lic. I earnestly make an appeal to the
hon. Minister that this matter must
be gone inlo thoroughly.

Hcre there seems to be one difficul-
ty. Whatever some of our friends
may say, the small and medium news-
papers and their workers will not be
affected because they know the finan-
cial ability of these newspapers. They
do not bother them because they know
what will be the repercussions. The
newspapers will be closed and they
will go out of employment. They
know their responsibility.

Shri Shah had made out a very good
case that an employee who is in Bom-
bay living in the same conditions
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works in a big newspaper and another
works in a small newspaper, If the
wage is different from one employee
to another employee, conditions being
the same, how can he be able to meet
this? So I can only suggest that the
Wage Board recommendations ghould’
be implemented in toto. With -what-
ever legislative powers and legal sanc-
tions that are there at the command
of the Ministry, he has to implement
il.

He must also give a serious thought
to these employees who are working
in small and medium newspapers. I
am also preparcd {o throw a supges-
tion that there is nothing wrong to
subsidise the small and = dium news-
papers if it goes to improve the work-
ing condi‘ons of the employees work-
ing in these ncwspapers.

I would also carnestly appeal that
every cffort from now on should be
made (o encourage Lhe language
papers, the small papirs and the me-
dium papers which truly reflect public
opinion and the democratic function-
ing of the couniry. I would boldly
suggest that he should take this occa-
sion to see that this monopoly of the
big newspapers which is to the detri-
ment of the country is broken.

SHRI J. B. KRIPALANI (Guna):
Mr. Deputy-Speaker, Sir, I had no
intention of taking part in this dis-
cussion, but when 1 heard my friend,
Shri Ramamurti, I was tempted to give
my viewg about il. I am afraid, he.
his friends and Shri Dandeker, are all
wrong in the analysis of this quarrel.

With this quarrel the Government is
intimately connected. It docs not
want that we expose the scondnls of
the Government here and that that
should appear in the press. They are
very anxious about it, They also
want that nothing of our shouting,
nothing of our raising the voice of
disorder, nothing of our going out of
the way and asking questions for 20
minutes should be recorded in the
papers and that our constituents.
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should read that we are active people.
"This is all a conspiracy hatched bet-
ween the Government and these
papers.

All the speeches that have been
made have gone off the rails, The
‘Government is interested in it and so
the Government is not going to bring
about a gettlement of this issue, It is
vital to their interests and it is also
vital to our interests. Nobody has
suffered more by this strike than we
-of the Opposition party because what
have the Congress Benches to talk
about which can be reported, unless
it is a Ministers speech? It is all fika.

You cannot help it. We cannot help
a consipracy between the capitaiists
and the Government. In so many
things there is such a conspiracy in
-order to dam us so that the few lines
that are given to us may not be given.
"Therefore they are willing to sacrifice
the many lines that are given them.
They might talk sense or nonsense.
We might talk all sense, but we get
two or three lines. But they are will-
ing to sacrifice those great advertise-
ments for themselves provided we are
.denied the few lines,

So the grievirce is not of the em-
ployees; the grievance is of the Mem-
bers of the Opposition parties. There-
fore, the Opposition parties are, na-
turally, taking cudgels and they want
the settlement to be brought about as
soon as possible so thag their few lines
may be reported. Otherwise how are
they going to stand for the next elec-
tions? I do not know why Shri Dan-
dekar, being in the Opposition, should
support these capitalist newspapers,
He does not see that this conspiracy
is against the Swatantra Party also,
against all the Opposition parties. So,
this question is not going to end as
long as this conspiracy between the
Government and the capitalist news-
papers is going to last. That is all I
have to say.
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MR. DEPUTY SPEAKER: The hon.
Minister,

SOME HON. MEMBERS rose—

MR. DEPUTY SPEAKER: 1 have

extended time by more than 35
minutes.

SHRI DATTATRAYA KUNTE
(Kolaba): A reference was made to

me in person. I should be given time.
I have already written to the Speaker.
The moment a reference was made o
me, I wrote to the Speaker. If you
do not want to give me chance, it is
your choice.

B3HRI SHIVAJIRAO S. DESH-
MUKH (Pasbani): I propose to refer
to him again.

MR. DEPUTY SPEAKER: It will be
simply on a personal explanation. I
will permit him.

SHRI SHIVAJIRAO S. DESH-
MUKH: If he is going to reply to a
reference made to him, I am going to
say many things about the Times of
India,

MR. DEPUTY
some other occasion,

SPEAKER: At

SHRI DATTATRAYA KUNTE: Mr.
Deputy-Speaker, Sir, the hon. Member
Shri S. M. Joshi, who raised the dis-
cussion about the strike in the news-
paper industry made certain reference
to me because I happen to be the
Chairman of the Bennett Coleman &
Co. If he had not made that reference,
I would not have asked for your in-
dulgence. Not that I would not have
liked to gpeak, but I would not have
pressed for it,

Shri S. M. Joshi made a reference
saying that here is a man who has
been appointed as the Chairman of
this Company by court. This clearly
indicates that I have no personal fin-
ancia] jnterest in the Company of -
which I am the Chairman. Coming to
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the thing, whether I ag Chairmap did
apply my mind to this or not, I might
tell the House that, as a matter of fact,
about this particular strike, the Sec-
retary of the umnion in our establish-
ment was having talks with the Gene-
ral Manager on the evening of the
22nd, on the eve of the strike, and the
Gencral Manager was trying to settle
the whole question. I must make it
clear to those who might not know
that I have spent many more years
in trade union work than the chair-
manship of this Company which I
happen to hold because of the order of
the court. I know the difficulties of
the workers. I have been telling my
General Managers that whatever
might happen to other papers. we must
try to settle on our basis.

Then, Shri S. M+Joshi made a refer-
ence to the paying capacity, First of
all, he quoted figures for the years
1963, 1964 and 1965. He made a refer-
ence to the burden of the establish-
ment to the tune of Rs. 14 lakhs, Well,
those are correct figures for those
years, Whether the profits have gone
down, I am not going to refer to that.
I am going to refer to another thing.
In addition to journalists and non-
Jjournalists, in this establishment, there
are about 15 per cent. of the total
workers in the job Department who
are not covered by any of these wage
boards, statutorily or otherwise. The
union has all along becn asking the
management to consider the case of
these workers. Ip this particular case,
though there is no wage board about
it, I have indicated to the General
Manager that we must consider the
case of these workers to a certain
extent, though the management will
not be able to manage to the full ex-
tent,

Another thing is this. Last week
after the strike started—the Labour
Minister will bear me out—1I talked to
him here in this House. I told him,
“When my General Manager was
negotiating on the eve of the strike
and when we are prepared to nego-
tiate so far as our unit is concerned,
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why don’t you do that? I am prepar-
ed to settle as far as my establishment
is concerned.” This is what I told
him. Then I learnt that the General
Manager came to Delhi at the instance
of the Labour Minister. After he
came here, they met the Labour Minj-
ster, and I am told—if the Labour
Minister has any other story to tell,
1 am prepared to hear that—that he
promised, he said....(Interruptions)

SHRIMATI SUCHETA KRIPA-
LANI (Gonda): Who preventg any
individua]l unit from coming to terms
with its workers? Nobody prevents.

SHRI DATTATRAYA KUNTE: I am
prepared to talk to the Union, but the
Union has told the General Mana-
ger )

MR. DEPUTY-SPEAKER: Mr.
Kunte, you have to conclude in two
minutes.

SHRI DATTATRAYA KUNTE: Yes,
Sir; 1 will finish.

The General Manager was told by
the Secretary of the Union, “Talk to
the Federation; now I have closed the
door”. Therefore, this is the position.
I am explaining the position about the
uniy with which 1 am concerned.

SHRI S. M. BANERJEE: Why not
talk to the Federation?

SHRI DATTATRAYA KUNTE:
Coming to the point, the General
Manager came here, and he was told,
“All right, there will be talks at unit
level”. He was propared to talk at
unit level. 1 am again prepared to
talk at unit level. We have imple-
mented the award and the agreement
of 23rd April and 70 per cent is being
paid; therefore, there is no hardship,
This is the position in which I stand.

SHRIMATI SUCHETA  KRIPA-
LANI: I want to ask him a question.
Is it not a fact that, in implementing
the recommendations of the journalists
Wage Board, the position in Bennett
Coleman & Co., has been such that the
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“journalists’ wages are frozen. The
are getting a peculiar salary: the
basic salary may be Rs. 250, but the
personal wages may be Rs. 2,000 and
so forth. There is great discontent-
ment among the employees of Bennett
Coleman & Co. If he can settle it, it
will clear the atmosphere for theset-
tlement of the present crisis.

SHRI SHIVAJIRAO S. DESH-
MUKH: The paymentg to the Direc-
tors of Bennett Coleman & Co. were
fixed as Rs. 6,000 only two years back,
Now they are supposed to be a few
lakhs of rupees. The payments to
Directors could increase from Rs. 6,000
to Rs, 14 or 15 lakhs, but the wages
of poor journalists cannot increase
even on the basis of journalists’ Wage
Board award.

MR. DEPUTY-SPEAKER: These
questions are not relevant now. We
are not relevant now. We are not
discussing Bennett Coleman & Co.
now. That discussion, we will have
on some other occasion. (Interrup-
tions) Now, the hon. Minister.

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): I have heard all the views
expressed by the members. On the
ene hand, the representative of the
workers’ side, Mr. Joshi, blamed the
Government for not having done
anything

SHRI 8. M. JOSHI: Effectively.

SHRI HATHI: Yes.

On the other side, Mr. Kunte, Mr.
Shah and others blamed by Govern-
ment and the Wage Board

AN HON. MEMBER: Siding them?

SHRI HATHI: T will let you know.
You heard Mr. Kunte whether I am
siding them or you or anybody else,

Out of the various employers, we
have one here, the Chairman of the
Board of Directors of Times of India,
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Mr. Kunte, and he made some per-
sonal observations. He made some
reference to me also.. I shall explain.

SHRI S. M. BANERJEE:
ignored the Federation.

He also

SHRI HATHI: The question is this.
He says that he was prepared to
negotiate on the day before the
strike, i.e,, 22nd. The agrecment ot
23rd April says, “To enter into
negotiations immediately to settle the
dispute at issue in connection with
the recommendations of the Wage
Board for non-journalists employecs
and their implementation, to com-
plete negotiations within a period of
one month from the date”. 23rd
Apri] was the dale of the agreement:
one month would be 24th  May. But
this happened only in July—20|7 or
19]7. Why could negotiations not he
completed before one month  was
over? Even now I say this. If he is
prepared, let him declare here and
now that he is prepared to implement
hundreq per cent the recommenda-
tions of the Wapge Board.

SHRI DATTATRAYA: I
pared to negotiate.

am pre-

SHRI HATHI: He says that now
after reating all the difficulties saying
that it is recomendatory and not
binding—I am replying to Shri Kunte
alone—

‘T am prepared to negotiate’. Let
him now say that he is prepared to
implement it 100 per cent and T am
sure everybody will agree.

SHRI SHIVAJI RAO S.
DESHMUKM: That will also ensure
his election next time.

SHRI HATHI: To say that he is
prepared to negotiate till the last
minute of the strike and then say
that the manager came 'and met me
and so on is something I cannot quite
appreciate. Yes he met me. I shall
even explain the position. I am not
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going back on what has happened.
In fact, on 23rd April, they were to
go on strike—I am replying to Shri
Joshi and others—and we were work-
ing upto 12,30 that night trying to
arrive at a settlement. An agree-
ment was reached at that time. The
agreement was that 70 per cent should
be paid as interim pending a settle-
ment. Within one month, this settle-
ment should be negotiated. One month
had passed. In between, this contro-
versy has arisen saying that it will be
recommendatory and not binding.
Therefore, the Federation of the
workers took objection to this. ‘On
the one hand, we are entering into an
agreement at the national Jlevel; on
the other, you say that it is not bind-
ing. How can there be this position?
Now there was again a deadlock. I
again intervened and said, ‘Yes, it is
true that when both the central orga-
nisations enter into an agreement, it
should be an agreement and should
be binding.’ But the IENS said that
they have no legeal sanction, ‘How can
we implement it or enforce it?' There

is certainly force in that point. But
there also I tried to intervene and
suggest a wvia media. I said
“All right you come to the ne-
gotiating table. They try to nego-
tiate. At the time, when you

reach agreement or about to reach
agreement, you go back to your cons-
tituents and ask, ‘How many of you
are prepared?’ and than in the agree-
ment that is recorded, say that the
IENS representing the following come
to this agreement”. That means that
it will be binding only them. I did
not want to bind them all on behalt
of those who were not agreeable. That
via media was suggested, On the
17th July the negotiationg started.
Again on 20th, the negotiations failed,
because they only went from 70 to
75 per cent. The progress that was
to be dune in three months was not
done, and ultimately they reached
the figure of 75, to which the workers
were nat agreeable. I ugain tried.
On Friday, Saturday and Sunday I
met them and tried to see if it was
possible for me to settle it.
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With great respect to Acharyaji, I

would say that there was no collusion

whatsoever, I knew it was said in a

lighter mood. But it would be too

much for me to say of the remark of

an elder member that it was a lighter
mood.

It has pained me that I have not
been able to effect a settlement. I
have wasted a number of hours and
tried to persuade both the employers
and workers. But it could not be
done.

Then take the question about this
implementation and the capacity of
small newspapers, Shri Shantilal
Shah referred to the small news-
papers and saig ‘What will they do?’
We have seen categories of news-
papers. This quarrel is only in regard
to 1, 2 and 3; it has nothing to do with

4-7. In regard to those newspapers,
I have even discussed with the
workers. They have not gone on

strike and I can still assure the house
that I will make them reasonable, In
regard to classes 4 to 7, there will be
difficulty.

The question is only so far as the
bigger newspapers are concerned who
have the capacity to pay and who
are not paying. I say this even now;
if they can convince me that they
have not the capacity, I am still pre-
pared to argue with the workers that
they should not go in for it. But they
have the capacity to pay.

SHRI SHIVAJI RAO S. DESH-
MUKH: They have no will to pay.

SHRI HATHI: That is a different
matter. Therefore, that disposes of
the question of whether they have
the capacity to pay or not.

Then the question arises about the
various categories. Shri Dandeker
brought out the point whether the
scales of pay are higher in the same
region and in different regions. Out
of the number of categories, there
are three or four categories which
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[Shri Hathi]
were cited. Of these, in the case of
two we have already amended

because we have gone through it. If
one or two other categories are left
out, that can also be a matter of
negotiation.

I do not want to go into the merits
of this. It can be settled. We nave
already changed two, for which they
are blaming us saying that these are
pro-employer changes which we have
made. These are the categories which
we have changed. If there are one
or two left, that is also ‘a matter
which can be negotiated.

The whole gquestion is: are we
solving this or not? Or is there
going to be a deadlock continuously
and for ever? How can we solve it?
So far as the Government side

is
concerned, it should be understood
very clearly that there is a wage

board recommendation accepted by
Government and ‘announced by them.
We have to abide by it. There is no
question about it. But if there are
difficulties, parties can settle by
negotiation. That is why I have been
trying. I still make this appeal. Let
there stil] be negotiations and discus-
sions. Let us not break them on the
plea of minor formalities, whether it
will be at the plant level or unit level
or Federation level. After all, there
are the six newspapers and workers
who have settled among themselves.

So far as the plant level is con-
cerned—I am replying to Shri Kunte
—it is true that the employers met me
and then I said, ‘Yes, I will put it to
them’. 'I did so, but they said, ‘Why
should the Federation not have the
status? Al] the time they have done it’
Merely standing on status, prestige
and formalities is something I am not
in favour of.

SHRI S. M. BANERJEE: Why
the Federation be by passed? Suppose
I call Shri Kunte as Kunte and not
BKD Secretary.

SHRI DATTATRAYA KUNTE: I
would not feel sorry, .
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SHRI HATHI: Ultimately a solution
has to be reached. Why was the
Hindu negotiating?

Then the question of small news-
papers comes, )

The Amrita Bazar Patrika
small, class 3 newspaper.
plemented it. Other newspapers of
of classes 4 to 7 want to have an
agreement now. I agree with Shri
Shah that there are cases of fit-
ment and adjustment which will
have to be done., But these can be
done at the plant level. I have no
objection.  Once having agreed to
the general principle of accepting or
paying or what the basis should be,
some cases of adjustment and fitment

is a
It has im-

can be done at the plant level. So I
do not think there will be any
difficulty.

The whole questian before us is the
strike which is the major question
which we are all concerned. We
should all co-operate and see that the
strike is withdrawn and workers re-
sume their work.

SHRI S. M. BANERJEE: The major
question is the fate of the Wage Board.

SHRI HATHI: The Wage Buard is a
non-statutory wage board. It has
been deliberately kept so. We get up
22 wage boards. We have got the
final recommendations of 14 already.
In most of these cases, implementation
has been going on smoothly. In some
cases, coal, iron ore, limestone and so
on, there have been some difficulties.
But by and large this is being done,
because both the workers and the
employers and the industrial relations
machinery try to bring the parties
together and settle it. This has been
done. I have been hesitating all this
time to make it statutory because it
will lose the collective bargaining
power; it will mean that there is no
Union, no organisation which can go
to the employer and negotiate and
bargain for wages; it should be only
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legal and then only our conduct will
be legalised and then only we can
function. But as Shri Dandeker has
suggested, if the parties cannot settle
by negotiation and discussion, Govern-
ment will have no alternative put to
make it statutory and assume the
powers so that the recommendations
can be implemented. That is the only
way out.

We have a Wage Board for the
journalists. What happened to that?
They have gone to the High Court and
the Supreme Court. The courts have
luckily ordered that they should
continue to pay according to the
Wage Board recommendation till the
case is decided. That is something
whereby the workers do not suffer,
but there it is a question which can
be decided in a few months. In the
Supreme Court I know that they
will take a view which wil] be cer-
tainly legal, just and responsible, 1
have no doubt about it and therefore
I am not going to comment on it.
After all, every party has the right
{o po to the court of law, but the
question is whether it creates bitter-
ness or goodwill, whether it will add
1o good and cordial relations. Can we
not settle it otherwise? So, my appeal
is that if it is necessary it will be
done. but vet let us not merely say
food-bye to negotiations.

SHRI S, M. BANERJEE: Ilow long
are you going to wait?

SHRI HATHI: 1 am not waiting.
I am telling all those like Mr.
Kunte who can  influence. Let

Mr., Kunte announce here and now
that he is implementing 100 per cent
the Wage Board recommendations.
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Therefore, the courses open to the
Government would be these. We can
refer to adjudication, but that would
mean three, four or five years. On
that there would be appeal to the
High Court and Supreme Court, and
of course, the workers cannot wait so
long.
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Then, it can be referred, as Mr.
Joshi suggested, to arbitration, pro-
vided it is very quick and final. We
can examine it if both parties ugree.
But failing al] this, the only course
open would be to have powers with
the Government, so that this can be
implemented. That is all that I have
to say.

SHR] P. RAMAMURTI: I am read-
ing the terms of the agreement that
was entered into on 23rd April:

“The parties agree to enter into
negotiations immediately to settle
the disputed issues connected with
the recommendation of the Wage
Board for non-journalist employees
in their implementation; to com-
plete negotiations within a period
of one month from the date.”

The parties are the President of the
[ndian and |[Eastern Newspaper
fociety and the All India News-
papers’ Association. At that time they
never made a report that the negotia-
tions would be entered into unit-wiae,
Is it correct, because you were there?

SHRI HATHI: Yes.
13.58 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednezday
July 31, 1968/Sravana 9, 1890 (Saka).



